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GOVERNMENT SAVINGS BANKS
(AMENDMENT) BILL

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir, I
beg to move that the Bill further to
amend the Government Savings Banks
Act, 1873, be taken into consideration.

The Government Savings Banks Act
regulates the administration of the
Post Office Savings Banks and the
payment of deposits in the Govern-
nent Savings Banks. Section 4 of the
Act provides that if the depositor dies
and probate of his will or letters of
administration of his estate or a suc-
cession certificate is not produced
within three months of his death the
payment of the deposit if it does not
exceed Rs. 5,000 can be made by the
prescribed authority to any person
who may appear to him to be entitled
to receive it or to administer the
estate. For deposits exceeding
Rs. 5,000 therefore payment can be
made only on the production of the
probate or letters of administration or
.succession certificate.

Suggestions have been made from
‘time to time that production of these
-documents involves considerable delay,
-expense and inconvenience to the heirs
-0f the deceased depositors in receiving
the amount due to them and that with
a2 view to avoid these difficulties
-depositors may be allowed -a right to
‘nominate a person or persons who
~could receive the amounts in the event
-of the death of the depositor without
the production of legal documents.
"These suggestiond have been accepted
and the Bill before the House accord-
‘ingly seeks to provide the facility of
‘nomination and confers upon the
nominee the ti#le to receive, upon the
death of the depositor, the deposits
due to the deceased to the exclusion
of all other persons.

Section 5 of the Act further talkes
care of this fact that it should ensure
that this title does not affect in any
way the right of third parties to
recover from the nominee under the
normal processes of law the monies
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due to deceased

depositor.

them from the

As recommended by the Committee
on subordinate legislation, provision
has also been made for laying the
rules framed under this Act on the
Table of both Houses of Parliament.

Apart from certain consequential
amendments, a few minor amend-
ments, which have been found neces-
sary due to the changed circumstances,
have also been included.

Sir, I move.
Mr. Speaker: Motion moved:

“That the Bill further to amend
the Government Savings Banks
Act, 1873, be taken into conside-
ration.”

Shri Prabhat Kar (Hooghly): Sir, I
welcome the provisions of the Bill. I
only want to know one thing and that
is this. Under section 4A, sub-section
(4) it has been stated that—

“If a depositor dies and there is
no nomination in force at the time
of his death and probate of his
will or letters of administration of
hig estate or a succession certi-
ficate granted under the Indian
Succession Act, 1925, is not within
three months...... then—

(a) if the deposit does not ex-
ceed five thousand rupees, the
Secretary may pay the same to
any person...... »,

I want to know, when you are prepar-
. ed to make the payment to any per-
son appearing to the Secretary to be
entitled to receive it, why for three
months you ask for the probate or
succession certificate. In the statement
of objects it is stated that “suggestions
have been made from time to time
that as the production of legal proof
of succession involves considerable
delay and expense”. I am on this
particular word ‘expense’. When this
involves expense and when you are
agreeable to relax this condition after
three months, that means that you do
not want the people to spend for this
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small amount, then, why should you
wait for three months? You have said
that if it 15 not within three months of
the death of the depositor and if the
deposit does not exceed Rs 5,000, the
Secretary may pay the same Why do
you not allow this faciity from the
very beginming instead of after this
three months’ time has elapsed” When
you are agreeable to relax it after the
passage of three months, everyone
will be entitled t{o it and accordingly
the Secretary will pay No one will
go and obtain probate or succession
certificate and they will not be asked
to spend I do not know the exact
reason wity you will be waiting for
three months for the production of
probate or succession certsficate when
you are relaxing this particular con

dition after the expiry of three months

I would also hke to know whether
this nomunatian will be registered and
whether any stamp will be required
for the registration of this nomination
with the Savings Banks authorities or
whether 1t will just be in a prescribed
form and no expense will have to be
incurred By the depositor for register-
ing the nommation

1 welcome this Bill 1 would hke
to have clarification of these two
pomnts With these words, I support
the Bill

Shri Nanshir Bharucha (East Khan-
desh) Mr Speaker, Sir, I welcome
the principle incorporated in the Bill
but I am afraid that there might be
some constitutional difficulty in con-
nection with it. I would therefore
like to mvite the attention of the hon
Finance Minister to that aspect of the
Bill as well

The House 18 aware that under
article 269 of the Constitution duties
in respect of succession to property
and estate duty are divisible among
the States The Bill excludes a sum
of Rs 5,000 from the purview of such
duties thereby lessening the thare of
such duties receivable by the States
Therefore under ariicle 274 prior
recommendation of tho President s
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necessary before this Bill can be taken
mto consideration by thig House If
we come to the end of the Bill we find
that recommendation under article 117
only has been obteined and not under
article 274 as well To my mind that
represents a serious flaw and 1 would
like the hon Minister to make 1t clear
as to why in the case of this Bill
which takes away a share of the
succession duty from the States and
thereby infringes the provisions of
article 269 recommendation of the
President under article 274 in addition.
was not obtained I, therefore, think
the Bill, as 1t stands, 1s unconstitu-
tional and perhaps might create diffi-
culties

As I said, 1 am in favour of the
provisions contained in the Bill I am
not opposed to the Bill itself I am
only pointing out the constitutional
flaw 1n it The scheme of the Bill is
that where there 15 & vald nominee
or the nominee 15 a8 minor then 1n that
case his guardian wil] get the amount
of deposit payable to thc nominee If
th¢ depositor dics without vahd nom:
nation or the nominec pre-deceascs the
depouitor thcn if the sum is under
Rs 5,000 the Secrctary may Ray the
deposit to any person who appears to
him as entitled to reccive this amount
In this connection 1 would invite the
hon Finance Minister’s attention to
one point namelv, that often nomna
tions are made and thev become stale
and therefore it 1s necessarv to have
some sort of a provision that such
nominations shall be rencwable at the
end of three or five years Often, ,t
happens that an account 18 opened,
deposits are made and the nominee 18
appointed, but though the nominee 1s
alive the intention of the depositor in
the meantime has changed and the
nomination has become stale on ac-
count of the circumstances arsing
thereafter but the depositor does not
take care to have the nomination duly
changed Therefore I suggest that
zome sort of provision should be incor-
porated in the Bill which will require
renewal of these nomunations, sy,
every three years or five yeers if'
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necessary. That would also help in
checking various nominations which
have become invalid by reason of the
death of the nominees.

Also under clause 15, Government
is assuming powers for making rules
Under clause 15(2) (d), the rules may
provide for “the persons to whom and
the manner in which deposits may be
paid;”. It may often happen that
admunistrative practice in the matter
of payment of deposits will vary with
the different States I would, there-
fore, suggest that rules should be in-
corporated laying down umformity m
the matter of payment of deposts In
such cases, the question of identifica-
tion of the party arises I would,
therefore, request the Government to
include in the rules specific provisions
that when a nommee or person entitl-
ed to claim is i1dentified either by a
Member of the Legislature or Parha-
ment or a gazetted officer or such
other few persons as the Government
thinks fit, merely on the affidavit of
such a person, without any additional
formality, the amount of depasit
should be paid This Bill 1s particular-
ly welcome because small depositors
die and 1t become. extremely difficult,
even n cities like Bombay, to obtain
the Administrator General’s certificate
Usually, these people have no other
estate except personal belongings and.
therefore, this Bill s particularly
welcome

1 hope this Bill will be looked into
properly, particularlv as I have drawn
the attention of the hon Mumnster
that the recommendation under arti-
cle 274, which s additionally re-
quired, has not been obtained and
that constitutional defcet might re-
ceive the attention of the hon Minis-
ter.
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The other co.depositor 18 alive and
sane.
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T AT F FIT €T ITAST FH
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N g qorE T WX AT I oA
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FR T & @78 AT FT AT F1 TS &
< AW &1 ®qaT foet STaT &+ @ &t
Qoo ®IU FH[ HIAT FI F@T FL R0
w77 %1 fgar o &, oy e @
F FAET a9 WX T F A A
FéE gFd § | arE-a9q AIHAT FT 97T
I T ¥ ol Soeed g1 W g,
e § AN AT 93T g% & | 39 a9d
ag Maar fadh q39Eg § & yufaq
§—2% & gUY WO § w=Ag 7@l § |
ZEY 9T & AT A ITAg IFT & | Wi
g1 WIT g THA ekl qQ| {AHrE ST
gy, (A1fw ag TFT Te4i d a9 W
STHT @Y SrEr g X I9 &1 a9 953
qrer & o STAT FL T 419 FT TG,
arfs =T = FL 941 BT BET g,
3 9% g% AT Wigeq § IHFT HAST g1
¥ | Sy iR 99 7Y 8T &, 98 AT
qRAGUE F T W § AT AWK
q 99 &1 qrar & § | ¥ guzar g 5
qrY T | 3G FITAT HT FIATAT A0 |

afar afefsrza & Fre 7 o1 Ffs-
AT §, I F1 gL FBFAT 1 AHATE 0 -

¥ T gAM 5, fa ax @A oft #1 AR

FEAT A | TR a8 37 I T T4,
qt &9 Hed-A9q AT F a1 9T qgT
W T W FTET M 39 q 99-
avia ATt § gEEar 9gA™ A gq
TET & TR |

T = TRl & A9 § 39 fadqw
FT TG FIAT§ KT TFT FIA §
Shri Raghubir Sahai (Budaun): I-

welcome this Bill because it contains
a very salutary provision for nomi-

!,
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wation by a depositor in the savings

Everybody is agreed on this
point that the savings bank 15 a very
popular organisation and 1t 15 bemng
petvenized mot enly by the nch but
also by the poor

But the main complaint against th
mvings bank orgamsation is that
numerous difficuities are placed m the
way of the depositors in withdrawing
their money My hon friend has
just now referred to this difficulty,
and 1 entirely agree with him that
these difficulties in withdrawing the
money from the savings bank should
be minimised to the least possible
extent

My hon {friend has suggested that
an udentity card or dentification
card may be given to every depos
tor I do not quite agree with him
in regard to that

Shri M L Dwivedl With a photo
graph

Shri Raghubir Sakai because
in the rurual areas these identity o1
wdentification card- may be easilv
lost And most of our people do not
know how to keep and preserve these
pepers But in order to avoid that
difficulty I would make this sugges-
tion

4t wo wro frvdy  www WgEw
# W TR | TF O T A
e @ qud /0 & o g A §
wre A% @ Ty ghan W wek §
a & wifefrear wd #3 o &

Sart Raghubir Sabai: That 15 my
view In thi connection, 1 would
offer a suggestion Government are
already pledged to starting more of
savings banks in the rural areas but
1 am sorry that that suggestion has
been acted upon I remember
t there was a senous suggestion
the part of Government that at
Mast gt the headquarters of the com-
munity development blocks, therc
should be » savings bank where

-

Bg2

;

Governmint BHADRA 9, 1881 (SAKA)

Savings Banks 352
(Amendment) Bill

people could easily depomt thewr
mioney, but I am serry to say thet
even that suggestion has not been
acted upon If savings bank facility
is Eiven to very many villages, thea,
1 think thiyy difficulty in  regard to
withdrawal would be solved by itseif

The present provision to which the
speputy Minister has drawn our atten-
won, namely section 4, is really a
very irksame provision, namely that
it tases where the deposit exceeds
RBs 5000 and the depositor dies,
then it 1s made obligatory that either
a probate of the will should be pro
duced or a succession certificate or
jetters of admunistration,should be
produced They all take a good dea!
of ttme, and that nvolves expend:
ture also

I remember that twenty.five years
pack, 1 drew the attention of our res-
pected Home Minister who was then
a Member of the Central Legisiative
Assembly towards this diffculty I
pad a particular case m my mnd
where a husband had deposited more
than Rs 5,000 :n the name of his
wife, and the wife died®leaving two
daughters, that money from the sas
ngs bank could not be withdrawn
pecause of this irksome provision
And 1 know that the husband had to
file a avd swt for declaration in
which the daughters were made a
party, and for the decision of that
case geveral months were taken and
2 lot of money had to be spent Now
| see that that provision is being re-
placed by this salutarv provision

1 also find that 1in the case of .nsu
vance policies this system 1s bewmg
vecognmsed As soon as a man takes
the policy the right of nommation
peing given to him and he assigns his
policy in the name either of his son
or wife and that endarsement s
madc on the back of the policy [
would like to propose to the hon
Minister that wherever the first depomt
;8 made m the savings bank, in the
sbplication form the depositor should
propose who his nominee would be,
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of course with a right that he could
vary that nomination at any time.
It in the first application the name
of the nominee is mentioned, that
name could be mentioned in the sav-
ings bank book also, and he or any.
body concerned would remember as
to who the nominee is. He has got
perfect right to vary that nominatiomw
at any time. If he varies that nomi-
nation either in favour of a person or
more than one person, well, inti-
mation could be given to the post
office and to the district judge also
and, if necessary, that nomination
could be registered.

A difficulty was pointed out by a
friend sitting opposite that this pro-
vision of three months should be dis-
pensed with. I find that this provi-
sion exists in the old section which
is going to be substituted by this
new section and that three months
provision is not laid down here So
that kind of objection is not at all
necessary and it does not require
any rectification.

On the w!lole it is a very welcome
Bill and I support it.

o) yowsy i (FETAY) : oS
wgwa, & v fowr w7 @ s g
T ¥ O & wwfer v faw & ant
¥ a4 § Wik wg ag § e
o # ait firgre it 7k § DAz o
fiew faw & frd a7 d=d W qefafa-
K @ awdwr wfefede & fad,
Yemngfewaddfordat & &
ot N aff faw awlt § 1 o WY
o @ arft § oY SN femtaw
¥ w: mi? vy A ¢, fedy ¥ feeivawr
Qe uw W w1 W AW W
whwn ¥ fotd o W Y qur wim
fr agt ow fudty w7 aveps § oo
ey st wr e 1 o R ®
WRY we Ay vt ¥ fear war el
o f fuwr &) S WAt ¥z w R,
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Wy W e S g, e o
forwr ) aof | T ared oyt ww
v i T3 Y A oy A ¢, vt
T @ W § w6 R we foar
T Wifigd | ;TR & ST T g
*YE BT o wr W Y T qeaTe gy
fr ot a1 fignw v A
Wt i efer aar g, ey
¥ fear g

o o A fred 3T Ay &
TR R §, Y v g g ¢
arfedy Wi & O g gfew
wigw R § 1 nfivdes W oyt aw
s §, IE FQ $7A w7 qEAEe N

g § wfgd 1 Afew qR aw ¥ ofew
wrafer forg ary qx & xg 7y & e gy
@ TR N oW aeE ¢
TN 7 J w9 g 7R we o frwm
A wifgd s & qawan g fis faferr
ATEY T AT T HET 0T $ 4

Shri Achar (Mangalore): I would
like to make only one or two sub-
missions, especially with regard to
sub-clause (4) of clause 7 which
reads :

“If a person dies and is at the
time of his death the holder of a
savings certificate and there s
no nomination in force at the
time of his death and probate
of his will or letters of adminis-
tration of his estate or a succession
certificate granted under the Indian
Succession Act, 1925, is not within

‘ three months of the death of the
holder produced to the prescribed
authority...."”

So far as the provision about nomi-
nation is concerned overybody wel-
comes it, and in fact it has been the
grievance of the public that peo-
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Which Bill are we discussing? I
think the gentleman who preceded
the spesker was talking about savings
danks, and the hon. Member is talking
‘about savings certificates. Which Bill
are we discussing? All the Bills

together?

Shrimati Tarkeshwari Sinka: The
Sevings Banks Bill. Perhaps Mr.
Aohar can speak on the second Bill.

Mr. Speaker: The same thing hap-
pens in all the Bills,

Shri Achar: I do not know whether
1 made any mistake.

Mr. Speaker: Though 1t will not be
recorded under the relevant Bill, all
hon. Members, | assume, are speak-
ing on aili the Bills together.

Shri Achar: Thank you very much.

Mr. Speaker: Therefore, they need
not get up in the other case.

Shri Achar: Sir, the point is this,
that so far as the nomination is con.
cerned, :t 13 most welcome. Because,
one comphaint has been that Gov-
ernment collects money easily but
while repaying there are all sorts of
difficultics. That has been the gene-
ral complaint. In fact, that has been
the grievance of the people for
several years, and T am really very
happy to find the hon. Minister
coming up with this Bill, providing
for the nomination of a person to
recaive beck the amount after the
death of the depositor. So far as
that is concerned there is absolute-
ly no controversy about it; every-
body has supported it. I also very
;il'l‘nn(ly welcome that part of the

The only point that I want to make
is this. The clause says that if the
succession certificate is not produced
within three months, then the au-
thority can proceed. I would submit
that the three months period
be removed; I will go to the
of saying that the provision of

Hi
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three months’ time is superfiuous and,
it I may say s0, it is absolutely use-
less. As a lawyer of considerable
experience I may submit that no
succession certificate or probate or
letters of administration could be
obtained within three months in any
court practically. If there iz & will
and the will is questioned, it is not
tiftee months but ome year or three
years. We know that.

An Hon. Member: It may be there
in a nomination.

Shri Achar: So far as nomination
is concerned, we are not at all con-
cerned. We are dealing with a case
where there 1s no nomination. That
is also the clause to which I refer-
red. If there is a nominee, there is
an end of the matter. A very con-
venient arrangement has been provid-
ed for, and it can be paid to the
nominee But if there is no
nomination, then the  authority
is asked to wait for three months
and then proceed. What is the
purpose of asking them to wait
for three months? The objéct of the
Bill evidently is to allow the person
to produce the probate or letters of
administration or succession certifi-
cate. Within three monthg it is
almost impossible, I would say, im-
practical—there is no doubt about it
—to get a succession certificate from
any court, let alone a High Court on
the original side; even from a dis-
irict court or munsiff's court it is
not possible. That has been my
experience in the past forty years.

So I say that the provision of three
months is practically useless, Imme-
diately it could be allowed. If you
want really to provide any time, at
least make it six months. I could
not send in an amendment, but from
the practical point of view I am
submitting this. As soon as an appli-
cation is filed, even to have the
notice served it takes considerable
time. Under the ordinary position of
the Hindu family law or any other
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law, within fifteen days of the death
of the person an application cannot
be filed. After that within three
months it is not possible to obtain a
succession certificate even if it is un-
contested. If it is contested, it takes
six months to one year. So, what i
the good of providing three months®

1 would like to point out another
aspect of the question. After the
Estate Duty came into force, I would
say it ;s impossible to get a succes-
sion certificate within even six o
nine months. We must get a ‘clearan-
ce certificate from the Income-tax
Officer who 1s also the Estate Duty
Officer He has to make inquiries
about the person and send a certifi-
cate to the applicant That has to be
produced in the district court o1
High Court This is almost imposs:-
ble within the period stipulated
From that point of view. I want to
submit that this penod of three
months mentioned here should be
removed or <hnuld be made six
months or one vear Otherwise. a. 1t
is, it is uselecs

The next poini. I want to deal with
and say a word on, 1» about the
constitutional question that my hon
friend, Shri Naushur Bharucha, raised
1 really sec absolutely no pomnt in
it If T understood him correctly, he
said that the States were entitled to
a portion of the income derived from
this tax--succession duty and pro.
bate duty But what is the purpose
of the succession certificate? It s
only to give protection to the debtor,
by paying to the person who haa
got the succession certificate or pro-
bate. The person who pays gets pro-
tection and the succession certificate
or probate iz against his own word
It is an absolute discharge. So this
i3 a provision to protect the debtor
In this case of national debts, the
Government happens to be the debtor
8o the Government wants protection
and an absolute discharge. For that
purpose, a succession certiicate can
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be maisted upon or one can give R
up. It there is

ever is provided under the Comwti-
tution It can be allowed under
law. One can pay even without any
certificate. It 13 his risk. So far as
the Government is concerned, the law
provides it and it enables the Gov-
ernment to pay the amount. It is an
absolute discharge Nobody is coming
in the way of paying any tax which
i5 collected Constitutionally, there
could be no objection One is entitl-
ed to it But one can also take the
nsk, and because my hon friend is
paying after taking the necessary
protection, I do not think there s
any constitutional question involved
in this
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Mr. Speaker: I take 1t that all the
three Bills sre being discussed toge-
ther

going to speak omly on the Govern-
ment Savings Banks
Bill for the time bemng. I cannot
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take in too many things at one and
the same time.

Mr. Speaker: All involve the same
principle.

Shri D. C. Sharma: It has become
a habit with our Government to
discuss problems and to solve pro-
blems in very small and easy instul-
ments. I think this is not a very good
habit for any Government, and I will
submit respectfully, it is not a very
desirable habit for the Government of
India

There are so many difficulties ex-
perienced by depositors There arc
so many difficulties experienced by
persons who want to withdraw their
deposits, and there are so many pro-
blems connected with increasing the
saving potential of our country. All
these problems are ther¢ They arc
discussed everywhere The Govern-
ment have done only one thing
they have brought forward a Bill
which has & beariag only on one
aspect of that problem I would not
say that that aspect 1s very unimpo:-
tant, but I would certainly say that
that aspect 1s not so important as
other agpects. I think the Govern-
ment should try to make a survey of
the whole problem of savings, espe-
cially as it affects the ‘minor’ person<,
persons 1 a village, the semi-hteratc
persons and the  sem-illiterate
persons 1 think no country can be
developed unless the habit of saving
becomes umiversally diffused ! want
to ask the Finance Minister what
efforts have been made to make this
habit of saving as broadly diffused
as possible. What has been done to
promote savings among the iliterate
population of the villages? What
has been done to promote saving In
all the States? To bring forward a
Bill which touches only one aspect—
one small aspect—of thus  problem
does not'do much credit. Therefore.
the first problem that has to be dis-
ciissed i3 this: Whas has been done
{owards this end?
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Now, not many things have been
done. N

13 b

The second thing iz that savings
thould be done not on an sdministra-
tive bagis but on an economie basis.
U will explain my point very cleasily,
It has been remsrked by an hom.
Member that sometimes people go %o
QGovernment for something and they
Are asked to put in a deposit. Un-
ess that is done a licence, or a permit
Ar something else is not granted to
them. Administrative practices are
™hixed, un with ecepemic Praetines and
sdministrative practices are being’
Mmade use of for promoting deposits.

Deposit 1, an essentially economuc
thing. Since these things are being
done people are getting less interest.
el in savings That 1s to say, savings
which should be voluntary are being
made 1n some States, a compulsory
matter by some of our administrators,
1 think this aspect is a wvital aspect
ahd this should also be looked inte
by Government

The third thing 12 that faciaties
for saving should be made as w.acly
available as possible, and mv hon
friends have ieferied to post  office
spvings bank I know the n.umber of
post office savings banks has gone up
But I would also say that these post
offices are not enough. We have so
many extra-departmental post offices;
they. have no prowvision for this. We
hdve so many branch offices which
h#ve no such facility. We  have
some sub.offices which have this pro-
vision The number of sub.offices
which provide thus kind of facility
18 not very much when we take
into acrount the size of our coun.
try

Sbhri Raghubir Sahsl (Hudan): It
18 very amall,

Shet D. C. Sharma: I think it is

vety small as my hon. friend says. I
think something should be done to in-
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crease the facilities for the general
public so far as their demire to de-
posit is concerned.

1t iz true that some people save for
their heirs and descendants It 1s
true that some people want to save
for their children, their sons and
dsughters and all that. The eco-
nomic condition of our nhfe 1
such to so say that it 18 very difficult
to take a long-range view of savings
1 admire the man who says that he 1
saving something for his daughter or
son He 33 lucky 1 think persons
who draw sslaries are not able to do
s0 They may have some insurance or
provident fund They cannot save
otherwise Therefore, this saving 2
meant to be essentially a provision for
illness, a piovis.on for old age, a pro-
vision for disability, a provision for
unforeseen and emergent difficulties
This saving 18 going to be a provi
sion for that kind of thing Whep it
1s going to be such, bringing forward
thas Bill which 15 going to help vou
when you die 1s utterly wrong

Government should also bring a
Bill which will help peoplc a. long
as they hve 1 think here the em-
phasis 1s on the wrong thing There-
fore, I would say that though thi
provision 15 wlicome, I would also
say that the Mmstry of Finance
should bring forward a Bill which
takes into account all the difficultics
experienced by depositors, and afte
taking them wnto account tries to
solve them

Of course, my hon friends have
sasd  that this three months pro.
vision 15 not very adequate I agrec
with them I am not a lawyer Some
of my frends are lawyers But !
know everyone of us has to go to
courts one day or the other I know
also how dilatory are the processes of
law Three months 15 equal to threc
hours in terms of the law court calen
dar What could be done :n 3 hour«
at their places will be done in 3
months in law courts

The Minister of Finance (8hri
Morarfi Desal): May I explain thic
matter 20 that his energv may be
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saved? This three months is prowad-
ed 1n order that within three months
1t cannot be paid But, 1if g8 suc~
cession certificate is not obtamned
within 3 months, the person who
wants to obtain can say that he has
applhed for it and he has not yet
received it and 1t should not be pad
0 anybody else There 1s no
question of paying 1t within 3 months
If a succession certificate 1s not ob-
tained by a person within three
months, 1t is just posmible that the
officer can pay it to him f he is
satisfied that he i1s the proper person
It 18 with that purpose that this has
been done U a year i1s provided,
the intention would be defeated

Shri D. C. Sharma: After the ex-
planation given by the hon Mimster
I think there should be some peace
of mund on this provision All the
same I would say that this should
have been made more expliat
Excuse my saying that—there seems
to be some defect in drafting becausc
everyone has understood it in the
way in which I have referred to 1t
So, I would say that the Minstry of
Finance should take an’ overall
view of this problem Before the
Third Five Year Plan 15 drawp up
1t should so solve this problem that
we are able to promote the savings
habit amongst the milhons of our
peoplt n such a wav that 1t can
become helpful to us in our develop
ment plans for our country

Shrimati Tarkeshwari Sinha Mr
Speaker, Sir, I am very grateful to
the House for giving general support
to this Bill Only two or three mam
points have been raised The Finan
ce Minister has replied to one of the
points that were raised by the hon
Members that it 1s only for safe-
guarding the interests of individuals
who are supposed to get the nonuna-
taon that this time limit has been
kept at 8 months because they should
not suffer The Statement of Objects
and Reason. of this Bill itself says
that this has been done, that thus
change has been brought about
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beostise & Jot of delay and expenses
were involved

Same of the hon Members have
referred to delay and expenses n
gowng to haw courts etc I do not
think there is that difficuity here
because the purpose of nomination i
to facilitale matters, in order that
they may not go to law courts, ine
order that they may not have to pay
fees at least so far as getting proof
or succession certificates is concerned,
the principle of nommation has been
adopted 1n thuis Bill Therefore, so
far as that 15 concerned, the burden
1s reduced

Many hon Members have expres-
sed the view that three months 1s
too short a period. Many people
have this apprehension thst the
only delays occur so far as the with
drawal of the money is concerned
That is one of the complaints that 1<
usually received In order to remove
that complamnt we have put in this
pertod of three months My senior
colleague has already explained this
It will remove difficuittes In case
of difficulty the safeguard i1s there
Zven if one does not get the suc-
cepBion certificate or other papers in
tome, he may write to the post office
he can send a post card and say
that it may “"takc some tme to

I he gets 1t within three months, he
get the money Even ;f he does
get that certificate, he can write
the post office and say that he is
not ahble to secure it m time and that
the post office should wait The Sec-
retary can show this concession to

So, I do not think
there need be any apprehension so
far as that s concerned

Shei Achar. May I just ask one
thing? What I trsed to make out was
that even this 8 months should be
ramoved because when there i1s no
nomination why should they wait for
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three months, Sucoession ocertificete
capnot be produced within  three
months Of course somebody may
say that he has aequired a right. §
say this 3 maonths itself can be re-
moved

Shrimati Tarkeshwari Siaha: That
13 why we say that this extension of
time will delay matters In many
cases that would give u latitude to the
people and they will feel lazy to apply
We do not want to give that latitude
to an individual who is lazy and who
does not want to take proper action
in time and I do not think it 1s going
to cause any difficulty

The second point was raised by
Shr: Bharucha The hon Member,
Shry Achar, explained that point
There is not much sense in what he
>ays because it does not involve any
adjustment or any change 1n the taxa-
tion Under article 117(1), we have
already taken the sanction of the
President as we should have done and
I do not think there 1s any pomnt in
that

Mr. Speaker. I think Shri Bharucha
was sensible always

Shri Morarji Desai This time he has
made a mistake

Shri Naushir Bharacha: The Min-
ister has net understood the pomnt I
made What I have said was that
under article 269, if there 15 any share
of Succession Duty gomng to the
State, we cannot amend i1t ualess the
recomumendation of the Premdent s
obtained under article 274 When we
specify the Rs 5000 Iimit which can
be handed over to any party without
duty being collected. my submission
was that 1t amounted to variation of
the Succession Duty which goes to the
States and article 27¢ comes inte play.

Shrimati Tarkeshwar! Siaha: It has
no apphcstion here because there is
no change In fact we have taken the
original wordings verbally
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M. : 1 do not know the
acts. m hon. Member says is
that wader this Bill Rs. 5000 is
exempt from succession certificate.
Par getting it he need not pay stamp
duty. 8o, to that extent you are pre-
venting the collection of stamp duty
which has to go to the State under
article 274. So, any variation in that
duty or any fee that goes to the State
must be only with the consent of the
President. That is what he hug said
Is It that Rs. 5,000 limit of exemption
has been fixed which was not
exempted till now?

Shrl Mexarji Desai: Three months
are given for obtaining e certificate

Mr. Speaker: What he says is that
U hitherto a succession certificate was
necessary for all moneys to be drawn,
18 it varied now?

Shrimati Tarkeshwari Sisha: We
are not varying anything

Mr. Speaker: So, only time 15 grant-
Cd”

Shrimati Tarkeshwari Sinha: Yes,
Sir.

Shri Naushir Bharucha: If the ori-
gual Act 1s defective, should this
Bill also be defective”

Shrimati Tarkeshwari Sioha: You
will see, Sir, that there s absolutely
no change in clanse 4 So_ article 274
18 not relevant here

Siri Achar: The Government 1s the
debtor here. A debtor may insist or
may not insist; 1t {s for his benefit

Mr. Speaker: He was under the im-
pression that a sucoession certificate
could be demanded for any amount
under the Acf

Shrimatl Tarkeshwari Sinha: Even
in the original Act, the amount of
Rs. 3,000 has been exempted

Shri Nawshir Bharucha: I am aware
of the fact that the original Act does
provide that. Irrespective of that
fact, the point is thet i you do anyv-
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thing by inserting a proviso, 1t tends
to reduce the duty.

Mr. Speaker: How 1s 1t reduced”?

Shri Naushir Bharacha: It is reduc-
ed by the exemption. It may be con-
tended that the exemption existed
before. It 15 immaterial whether the
reduction i1s as compared to the other
or, not The reduction 1n itself s
there

Mr. Speaker: No new exemption is
given; no new reduction is made

Shri Nawshir Bharucka: I am not
talking of any new reduction

Skri Morarji Demai. Thege 15 no
varfation made here

Sbhri Naashir Bharucha: The hon
Minister may even argue that more
duty may come 1n as the letter of the
Bill stands at present. But it does
exempt 2 particular amount from
stamp duty If 1t 13, 1t 15 immaterial
whether there 1s a variation or not as
compared to the original Act

Shri Muichand Dube (Farrukha-
oad): It 1s always open to a debtor to
pay hus debt without the production
of a succession certificate So far as
this Bill 18 concerned. thers 1s abso-
iutely no change

Mr. Speaker: Article 274 refers to
the Bill or amendment which varies
4ny tax There 18 no vanation of any
tax and no additional exemption 1
do not think there is any point m this.
All that | meant was that the hon.
lady Minister nced not say that there
was no sense in what he has said.
That 1s all that I meant and nothing
more than that

Shrimati Tarkeshwari Simha: Apn-
other hon Member raised a point about
the identity siips A system of iden-
tification by authority slips issued by
the post office 13 already in  vogue
The shps can be purchased from the
post office for one rupee each They
are intended for identification for all
postal purpeses So, that difficutty
has been very much minimised There
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are also agents to identify the per-
sons who have invested money and
they do identify the person who has
invested the money

So far as compulsion 1s concerned,
we have been very clear that we do
not want to exercise any compulsion
in  this movement. It 18 purely
voluntary By propaganda and edu-
cation, we educate the people about
the desirability of small savings and
it 18 bearing fruits. He has gven
certain examples. I am not aware of
those examples and I cannot throw
any light on them But we have
1ssued dirgctives and requested the
State Governments also on this
matter

The hon Member 8hri Raghubir
Sahai has said that there are difficul-
ties a5 there are not many post-
offices. It 13 a matter which cannot
easily be solved. So many new post-
offices are being opened It requires
money and so many other things. We
cannot say that we are going to open
post offices in all the places where
they are «;eeded We have to pro-
ceed as quickly as possible with the
amount available

Skri Ragbubir Sahai: May I point
out ...

Shrimati Tarkeahwari Sinha: | am
gomng to reply to that point Why

should you Interrupt wme 1in this
manner?
Mr. Speaker: Hon Members had

their own say

Shrimatl Tarkeshwari Sinha: All
these post-offices cannot be created in
a day or two Agam for the opening
of the savings bank accounts in the
post offices, there ure so many things
to bhe done If we open savings bank
accounts, we have to provide guards
and give other facilities for caring
Yor the money deposited. We are
trying to do this with as many post-
offices as possible. We feel that we
Nave achieved some resuits I we
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post office opened there. We are
:ll‘:nys conscious and vigilant about
t

Then, so far as the general pro-
vislons regarding withdrawals from
post offices are concerned, we know
that there are certain dificulties still.
Wemcmomofthhflct,mdl
would just like to assure this House
that we shall try to accept as many
suggestions for the improvement in
the matter of withdrawals as possible. ’
I welcome all those suggestions made
by hon Members If they have any
other suggestions to offer they can
send those suggestions and we shall be
grateful for those suggestions for im-
proving the system

With these words, Sir, | move that
the Bill be taken into consideration

Mr. Speaker: The question s

“That th¢ Bill further to umend
the Government Savings Banks
Act, 1873, be taken into congi-
deration ™

The motion was adopted

Mr Speaker: There are no amend.
ments 1 shall put all the clauses etc.
together The question 1s

“That clauses 2 to 9, Clause 1,
the Enacting Formula and the
Title stand part of the Bill "

The motwon was adopted

Clauses 2 to 9, Clause 1, the Enacting
Formula and the Title were added to
the Bill

Shrimati Tarkeshwarl Sinta: Sir, ]
beg to move:

“That the Bill be passed
Mr. Speaker: The question 1s:

“That the Bill be passed.”
The motion was adopted.
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